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CENTRAL ADMIN ISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAU.

URIGINAL APFLICATIUN NO. 1444 of 1994.
TUESDAY, THIS THE 3rdDAY OF SEPTEMBER, 2002.
HON. LR. JUSTICE ReR.K.TRIVEDL, VICE CHALUMAN

HON. NMAJ GEN. K.K.SRIVASTAVA, MEMBER (A)

Karam Chand

Aged about 48 years,

$/0 Shri Bhagwan Das,

R/O Mohalla=-Shakti Colony,

P,0,~Arocya Mandir, Basaratpur, Gorakhpur.

workin: as chief advertising Inspector
in the office of chief commercial Manager,
North Eastern Railway, GURAKHFUR.

s eecdpplicant

Counsel for the applicants: Shri K.C.Sinha.

versus

1. Union of India through Secretary
Ministry of Raillways,
Railway Board (Rail Bhavan)
Government of India, New Delhi,
o General lanager,
North Eastern Railway, Gorakhpur.
3. Chief Personnel Oificer,
North Eastern Railway, Gorakhpur,.
Chie¢ public Relation Oificer,
North Eastern Railway, Corakhpur.
Sy Ceneral Mane er,
Diesel Locomotive Works, Varanasi.
6e Sri BeRam, Public Hélations Uiidcer,

North Eastern Railway, Sonepore.

7o Sri B.N.Singh, Ad Hoc Public Relations

Of ficer, North Eastern Railway, Gorakhpur. Q_.——”’&>
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3 Sri R.C.Lal srivastava,
Ad Hoc Public Helations Ufilicer,

Working under the Generaliianager,
Diesel Locomotive Works, Varanasi,

+eesRespoOndents,

Counsel for the respondents:Shri A.V.Srivastava.

By lr, Justice R.R.K.Trivedi, Vice Chairman.

M.A. NO, 2651/02 has been filed by respondents along
with supplénentary replx/ Where-in it has been stated that
applicant has been promoted f{rom Group'c' to Group 'B' post as
Assistant Commercial Manacer by order dated 17—9-2001‘and thus
the OCA has been rendered iniructuous. Applicant has also
filed MsA. NO.2509/02 where-in it has been prayed that
supplementary af fidavit may be accepted and he may be allowed

to carry out amendment in the OA and the relief clause 8(ii)

may be allowed to be added., The relief now claimed by applica

is that he may be granted seniortiy in ACM cader from 9=8-89
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including the monetary benefits of being promotegl on the

post of ACM on 9-8-1989,

24 Aiter hearing counsel for the parties we are oOf the
opinion that as the applicant has ¢ot the subgtantial relief
0f promotion and he has been promoted to Group 'B' post,

this OA has been rendered infructuous. However, the cuestion
remains about the seniority of ‘the applicant, It is not
disputed by parties that durinc this period the regular
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promotiopd to the post of Asgistant Commercial Manager
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aﬁfi?otiﬁone by the respondents, Thus any Ad Hoc chance or
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Oificiatipgkhance given to work on the Group'B' posE/cannot
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be counted for the purpose of senicrity. In any view Of

Tnre alll beewetien st el lieant

the matterLthe guestion oi seniorigy has to be re-determined

by respondents after considering all the facts and circumstance:

and also after hearing the concerned parties.

3= For the reasoned stated above we =r> dispose of this

0A finally with a direction to respondents No. 3 Chief

personal O/ ficer, North Eastern Railway, Corakhpur to
consider and decide the, cuestion oi seniority in the

cader of ACM in accordance with rules., There will be no

order as to costs,

b The applicant shall file a copy oi judcement alongwith

his representation within two weeks.,

iember (A) ' Vice Chairman
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